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Shri A. K. Eajpai, Counsel for the Petitioner

Shri P, H. Ratnchandani, Sr» Counsel for the
Respondents

ORDER (CRAL)

(Hen'ble Mr, Justice V. 3, Malimath, Chairman) :

As the main O.A« has already been listed for

hearing, we d© n©t consider it expedient to pursue th'

proceedings. It is enough, however, t© observe,'

the parties are erititled t© appropriate directi?*

the Tribunal at the time ©f final disposal ®f the

O.A. en the question as to whether, and, if se, t©

extent, the petitioner in this case should be a

monetary benefits for the perisd durirg which-'

order was subsisting. Accordirgly, these prL
are dropped. The rule is discharged. M© costs.
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